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ORISSA ORDINANGE No. 1 OF 19563

*THE ORISSA STAMP (SURCHARGE AMENDMENT)
(AMENDMENT) ORDINANCE, 1953

o [ Published in an extraordinary issue of the Orissa
Gazette dated the 19th February 1953 1

AN
ORDINANCE

FUBRTHER TO AMEND THE ORISSA STAMP (SURCHARGE
AMENDMENT) ACQT, 1947

wHEREAS the Legislature of the State of Orissa,

18 not in session ;

AND WHEREAS the Governor of Orissa is
satisfied that circumstances exist which render it
necessary for him to take immediate action to amend
the Orissa Stamp (Surcharge Amendment) Act, 1947,
in the manner heroinafter appearing ; '

NOW, THEREFORE, in exercise of the powers e
- conferred by clause (1). of Article 213 of the Conati.
tution, the Governor of Orissa is pleased to make and
promulgate the following Ordinance :—

ghort title ¥ (1) This Ordinance may be called the QOrissa
sadecom-  Btamp  (Surcharge Amendment) (Amendment)
mensoment. Ordinance, 1953

i " : (2) It shall come into force at once.

y 2. In section 2 of the Origsa Stam Surcharge
of & ;‘;‘352.?“5‘ Amendment) Act, 1947, after the wordg “(Policies %f Orissa Act
Orisaa Aofz Insurance’’ the words “transfer of shares, debentures™ XXI1 of
. 1947.  shall be inserted and shall be deemed always to have 1947
' been inserted.

h ]

——
853 (Orisen Act VIT of

SRepealed by tﬁe Orissa Stamp (Surcharge Amendment) Amendment Aot, 1
1953). :

8. PAZL ALT

Governor of Onssq
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DPhe 11th F_ebmary_ 1953



